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N Heard the c%unsel for the appllcant on adm1ss1on. The .
relief claimed by the applicant-is to declare the .order Annx. Al

as illegal ori the ground that the app11cant is more quallfled

Athan the person selected on the post of EDBPM, Tapur , (Isarda),

vide order at Annx. Al.
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2, " The main contentlon of the applicant 1n this 0.A is that

the applicant is the resident of Tapur (Isarda) whereas
respondent No.4 who was selected is not the re51dent of the
v1llage/jur1sd1ct1dn where the Post Office of Tapur (Isarda) is
situated. The other content1on of the appl1cant has been that the
applicant is more qualified than the present person selected
(Respondent No.4) gnd he is possessing house/property situated in
the village Tapur QIsarda) where as respondent No.4 is not having

.such a property.
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3. We have given anxious consideration to the contention of
the counsel for the appllcant and also perused the averments made
in the O. A. '
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4. . Qualification for the post of EDBPM is Matriculation and
the applicant has hot made clear that he’secured more harks than
respondent No.4 1n the Matriculation. No hlgher qualification
other than Matr1culat10n cannot be taken into con51derat10n for
the purpose of select1on on the post of EDBPM.: Moreover it is not
necessary_ ESSE a person selected for the post of EDBPM must
belong whgre the Branch Post Off1ce is located What is necessary
is that the- person selected must prov1de an accommodatlon for the
Branch Post Office and he must have the 1ncome and property in
his own name. There is nothing on record to’ show that respondent

. No.4 has not fulfllled the eligibility cr1ter1a, as required

under the rules. - We, therefore, do not find any basis to admit
the 0.A. » ? o S
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5. ~ We, therefore, dismiss the 0.A in limine having no merit.
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